
C AT /J /13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

133/91 
T.A.NO, 

DATE OF DECISION 2218/1996 

Chunia lal Hjrabhai 	 Petitioner 

Mr .V.S.Mehta 	 Advocate for the Petitioner (s) 

Versus 

Union of Iniia & ors. 	 Respondent 

Mr .A.S.Kotha rj 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. v.iadhakrishnar1 	 Member 	(A) 

The Hon'ble Mr. T.1.hat 	 Member 	(J) 

U 0 G E i 1' 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 

Chuniafal Hirabhai 
do Hjrabhai Solarikj, 
Opp.Nirali Hospital, 
Hima tna gar (Saba rka ntha Dist) 
Gujarat State 

AdvoCate 	Mr.V.3.Mehta 

versus 

Union of India,Through : 
eneral Manager, 

W .R ly .Churchgate, 
EQrabaJ. 

Divisional Commercial supat.(EST) 
Rajkot Division,W.aly., 
Divisional Ofi- ice, 
Kothi. Compound,Rajkot. 
Divisional Cornrtrcial Supdt.1 
Rajkot D'ivision,W$1y., 
Divisional office, 
KothjComooundjkot. 
Divisional Railway Manager, 
W,Rly,,Rajkot Division, 
Raikot.  

Station Supdt., 
Himatnagar,W .Rly., 
Ri1way Station, 
HimatnacTar  

Applicant 

Re sponge nts 

Advocate 	4r.A.S.Kothari 

O.A.133/91 
Dates 22/8/9  

Per Hon'ble Mr.V.Radhakrishnan 	Member (A) 

Neither the applicant nor his couel 

present. Dismissed for default, 

( T.N.Bhat 
Mrnber (J) 

( V.Radhakrishnan ) 
Member (A) 
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